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M. V.B. Shiivastava, Counsel for applicant.
M. T.P. Sharma, Counsel for respondents.

Learned counsel for the respondents has made us available the order
dated 27.02.2008 wheveby Deputy General Manager, Telecom Pm_*,act
sanctioned the payment of Ps.83,168/~ in favour of the appficant subject to
the outcome of further appeal /file pending in the Hon’ble High Coust.

- Along with this letter dated 27.02.2008, the respondents have also enclosed

the Ietter dated 72.02.2008, issued by the General Manager (ddmn.)
whereby the Chiel General Manager, Northern Telecom Project. New Delhi
has been asked to implement the judgement of this Tribunal.

In view of this development, the present Conitempt Petition does not
swvives. In cave the applicant is still agerieved by the order dated
27.02.2008 and order dated 22.02.2008, it will be open for him to fie
substantive QAL . '

With these observations, the Contempt Petition is dismissed. Not
issued to the respondents are hereby discharged.
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